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The Estete Officer

0ld CGO Building.
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Tre applicent in this case has retired on
31.3.91 and under the normal rules he is nmermitted

to retain the quarter in his occupation for another four
months i.e, upto 31.7.91, Since he did not vacate the
qusrtsr before the due date, proceedings were initiated
under the Public Premises (Eviction of Unauthorised
Occupants) Act 1971, and an eviction order dated 3.4.1992
served on him. The aovlicent filed sn appneal in the
Bombay Gity Civik Court against the eviction order

6f the Estate Oifi&er. The Bombay Gity Civil Court
while dismissing the sopesl, permitted the applicant

to retain the premises uoto 31.10.92 on his written
undertaking to hand over possession before that dste,
lLearned counsel for the applicant orayed today only
for permitting the applicant to retein the quarter
upto 30,4.93. The learned counsel for the aoplicant
Has given an undertaking on behalf of the applicent
that the quarter will be vacated on or before 30.,4.1993
and also the arrears of rent will be paid inaccerdance
with rules., Lecrned counsel for the applicant states

that the applicant had gone to Calcutta following
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the recent disturbences in the city end has returped
recently and requires some minimum time to wind up
his affairs here, I am inclined to grant this
limited prayer. The respondents are directed not to
evict the applicant from his quarter until the end
of April 1993. In case the applicant fails to
vacate the quarter by 30.4.93, the respondents shall
have the liberty as grented by the City Civil Court
to take out the executicn of the warrant of pessession
pursuant to the eviction order without further
reference to this Tribunsl. Wiih this direction,
the application is disposed of finally with no order

és to costs.,
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Member (A)



